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" T have the honour to refer tolthe Adresment dgted
the 26th Janualy, 1962 between the Govdrament of Tandia and
the‘Government'of &fghanisﬁan relating torair services,

and ﬁo-the*discu ssions between the renrésentatives'af ouy .

two uavarnments on the reciproeal evemybion of the airiines
of India. and Afghanisten fYom payment off lncome-tax and to
confirm on bshalfl of the Government of Indla the faliow ng

understandings reached bebween our two }overnmentb.

{1) Incoms derived from the operatich 4f alreraft by the
airlines of indl& shall be exempt from fphe Alghanistan tax.
{(2) Income derived from the operatiof Af girersft bw the
' 1ri1nes of Afghanistan shall be exenpt'from the Indian tax.
I(B) Tbe ex@FOtlan prov1dud for in pafadraphs (1) and (2)
above shal algo apply in ‘respect of pal thLpaulen in pools
of any kingd ¢eddraéng air transport by thealrlineg gf Indiz

or. Afghanistang the exempltion shsll not. nahever, apply to
incone from operation of aircraft in ipderhal traffic in
Indis ox Afﬂhanistan. }

(4) . The exemption pr0vlamd for in pafjugyaphs (1) (2)
‘and. (3) above shall have effect in relatlion to the
income derived from the operation of aiferaft on sy after
- the Z6th dav of Tuﬁhdsy, 1254, on which |date the Agresment
“relating to gir services was signed betuesh India and
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